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ClVIL APPEAL NO 904 OF 2008
[Arising out of SLP(C) No.10625 of 2007]

Leave granted.

Havi ng heard the | earned counsel for the parties, we are of the opinion that the Hg
h
Court was not correct in allowing the sale of the entire Cnema theatre at the price
fixed by it during the pendency of the suit. As the suit is of the year 2000, interest of
justice would be subserved if the hearing of the suit is directed to be expedited.
Accordingly, we direct that the suit be taken up for hearing expeditiously and be
di sposed of within a period of six nonths.

The Court of Civil Judge, Senior Division, Ahnedabad (Rural) Mrzapur and the
City Cvil Court, Ahnedabad are also directed to conplete the proceedings in C S.
Nos. 234/ 2004 and 2959/ 2002 respectively. The parties would be at liberty to approach
the learned Trial Court for any interimorder if any occasion arises therefor.

The appeal is disposed of accordingly.




